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1/09.07.2002 s Mr. G.Bose, counsel for the applicant. \
As prayed for, be listed on 26.07.2002 for

L s

- hearing. _

B - skj '(S.J'nla)/M{‘A) \ {’?——T o (B.N.Singh Neel am) NC

Iﬁ

2/26.7.2002 Be listed for hearing on 24.9.2002.
SKS (L.RK.Prasad )/M(a). ( B.N.Singh Neelam)/VC

/
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«9.20Q@ ' Heard Shri Gautam Bose, ld. ceursel fo the

| - =
applicant £iligg this CCPA in cenmect ion with’

O.A, Ne, 61/96 for issuing showsCause nctice to the
alleged contemrers forf non cempliance of the .-
erder so passed, \

. Issye sheW-caus® notice upon the cther s
made returnalbpe within fouw weeks, The 1d, counc

for the pplicant as to take smkm steps for iSsuing

nct ice upon the responderc s within a week, Reply, _
if any, may be filed by the rext date, Be listed

for hear ing en 2.12, 2002, | Q
|l MBS, © (Sarwestwar Jha J/M(a) ( B,N, Singh Neelam )/VC—

4/2 .12 .2002 For want of time,

on 24.1.2003.

(=

sks (L.R.K. Frasad)/M(A)

be listed for hearing

(B.N.Singh Neelam)/ve
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?/24°l°2003 ' ohrl G. Bose,'counsel for aﬁpllcdnt

i ’ None for Res)ondunts
| S/’inma this matter -is for DB
! 1ist this case for hedring on 13.2}2003,

" sks o DR ( 3., Dogre) ’I(J)

[ 48%%.13.2.2003. 4s per the cdll/resclutian made by the
state Bar, Ceuncil, the ecgunsel have abstained from
appearingﬁ%f'rrmunal. The case is, tharefors,

e ~  adjourned to 16.3.2003 for hearing.
/ers/ (5. DUGRA) ’(j) | ’ (s. JHA)/M(a)
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CCPa No,: 70/02
on No. 61/96

- 10/07.11.2003 : Ccncerned 1“wvarc are present,
~ith the consent of the perties,
ne 1isf\1 on 16,01,2003 for hearing, )
skj i Thldi(n) \ (3.8 .0ingh Meed an) /VC
11/1§.1.26®4 ' shri Gautam BeoSe, ld,ceunsel.for the aPPlicaLt

as well as the ld, ceunsel fer the respondents Shri V.ﬂld.
: 1
K, 5inha are present, The 14, ceunscl for the applicant! ‘

seeks time te Have instructions inthe matter since the:’

Hen'ble High Ceurt has passed certain erders in the

writ petition preferred by the efficial respandents, 1ist
it fe aring en 19, 3, 2604, *

- Uk |
( M, Y/M(A) ( S.Degra J) |

MFS,
i
12/19,3, 2004 The ld. counscl for the parties are present,
©B matter, List it for hearing on 3, 6, 2004,
13-1 ,glé\@/L’ %qﬂ: o\ Bare (5014,}{ ﬁk U_ML
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CCPA-B0,/02

/31, 8, 2004 It j.s plcaded by the 1d, caunbel fer- the

T
h‘

appliCunt Shr:. Gautam ge:se that for the last

several months, he-haS not rece:we@ any instruckiens
,frem his ¢lient," therefore, he dees net want tg¢

pXess this CCL’A_
. 2.

}cc'eriingly, this CCPA stands élsmlssed

- . as not pressed, Netices issued te the respenderts

are hereby discharged, lie cests,

| R 21
M, ( Mgp)/M@a) = . (s, Degra’)m(I)




